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Central Administrative Tribunal
Principal Bench

New Delhi

0.A. No. 1579/97 Decided on /^»12'»90,

Shri Qav Raj .... Applicant

(By Advocate: Shri K.L, Shaema • )

Versus

Union of India & Ors. .... Respondents

(By Advocate: Oep tt. Rep resentati va )
Shri F^meshuar Lai •

GORAN

HON'BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)

1. To be referred to the Reporter or Not? YES

2. Whether to be circulated to other outlying
benches of the Tribunal or not ? No.

(S.R. Adige)
Vice Chairman (A)
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New Delhi; this the day of Oec^ber, 1 998,

HON *81 E MR. S. R.AOIGE, VICE CHAIRMaN(a)

Shri ,D@v Raj, s/o Shri Ohunni Diand,
iVo quarter No.25/1, New DID Line,
Del hi Can tt.<»010 .»«»•»» ̂  p 1 i cant •

(By Adwacate; K.L.Sharma)

Versus

1, Union of India through
the Sacratary,
GDI, Ministry of Ctefance,
South Block,
New Delhi.

2. The Estate Officar,
Delhi Station,
Station Headquarters,
Delhi Cantt.-QlO.

3. Station Qjmman.der,
Station Headquarters,,
Dslhi Cantt. «... Recpon dents.

(By ttJpartmental re sentati ve;
Shri Rsmeshuar Lai)

/

/

0 RDER

HON'BLE mr.s. r.qdige. vice CHaIRMaNCa) .

Applicant impugns respondents' letter dated

5.4,97 (Annexure«A) and prays that the proceedings
under sec.4 P.P,(EUO)Act initiated against hira be

dropped and he bs allotted a suitaole Type II
residential accommodation according to his present
entitlement.

2.- Applicant's case is that he uas allotted

qr» No.25/1, Neu DID Lin©, Delhi Cantt. purely on
temporary basis for 3 months vide order dated
28.7,89 (AnnQXure«»III). That allotment uas extended

I

from time to time, the last one being 1,4,96

to 31.3.97 ,ade impognod 1 .tter datod 5.4,97, HeanuhUs
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by ordes- dated 2 6, 6.96 (Armexure"®fli V) he was

separately allotted Qr, No, T- 55/5) Sanyat Line,

Delhi Cantt for six months from 26,6, 96 to

24, 12|96, Appli cant represented in Septsnbsr,! 996

fo r peimission to retain gr. No,25/1 , Neu DID

Lines (Annexure-A->\/) aftsr uhi ch e spon den ts

initiated action against him under sec, P,P,(eUO )

Act on 5,1C,"S6 ( Annexure-Vl) , Thereupon respondents

allotted yet another quarter bearing No« T-41/2,

Sanyat Lines, Delhi Cantt, again on temporary

basis to the applicant uide letter dated 24,4, 97

uith retrospective effect from 24,4, 96 (Annexure-A\/Ii )•

Applicant rep resen ted on 6, 5, 9? (Annaxure~ a-v/I II)

pointing out that Qr. No.T-4l/2 , Sanyat'Lines, Ctelhi

Cahtt. lacked basic amenities^ had only one room ,
(^Utffieyv- et trili ''

and he requested that Die ^ alternative
■  ■ i>e vtltsv-sn^cnd 1

accommodation i,©, T-41/2, Sanyat Lines,^but states
that he has received no reply to that representation

and meanwhile is being threatened with eviction

from gr. No,25/1, Neu DID Lines without compliance

of the mandatory provision of the P.P,(euo) Act. He

soates.that his basic pay has now been raised, entitling

him to Type II accommodation, but respondents are

persisting in allotting him only Type F accommodation,

3. Respondeits in reply affirm that applic^t was

allotted 25/1, New DID Lines purely on temporary basis
to help him for a short while, end that allotment was

extended from time to time. ThsUast extension was

granted ppto 31,3,97 on his solemn undertaking in

Estate Officer's Daurt to vacate the said accommodation

xn March, 1997 and not to ask for any further extension.
Since he continued to occupy that quarter beyond that

period, the allotment was cancelled and h@ was allotted



V  - 3 -■

unclassifisd acoammo dation to . tide os/bt tha prcblsm

faced by him, as per directions of the Estate
Officer, and consequently he was allotted T-41/2 ,
S^yet Lines, uhich uas also taken o\yer by him
vide vacation report, dated 12# 5» 97 (Annexure-.VII-A and
yil-B). RespondSits state that applicant's
representation was considered by them and their
comments uere foruiarded to the Estate Officer's

court vide letter dated 26.5, 97 (Annexura-

and from their reply it is evident that the allotmant

uas made solely as pe^ directions of the Estate

Officer's Oourt,

4. ^plicant in rejoinder broadly retariates

the a verm ent s ma de in OA. ds alleged that the

statutory provisions of Rules 4 and 5 P.P.(EUO)
Act have not beeri folloueri in his case, and 3

resi.dsntial, quarters namely Qr. No.25/1, N eu QI 0

Lines, Delhi Canttj' Qr. No.T-5S/5, Sanyat Lines,

Delhi Cantt. snd Qr. No. T-41/2, Stfiyat Lines,

OBlhi Cantt. have been allotted to him.

.5. I have heard both sides*

6. As-no final o.^rders have been passed in the

proceedings initiated against applicant under the

relevant provisions of the P.P. ( EUO)Act , thi s 0 a

is premature, meanuhile the psndenQi' of those

proceedings uill not preclude alternative aj^ommodatioi

being offered by respondents to applicant to enable hii

to vacate gr. No«25/l, Neu DID Lines, Delhi Cantt,

^  The O a is disposed of accordingly,' No costs,

(  S,R.,f/QlG£ )
, VICE XHaIFTIANCa) .
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